
 

 

GOVERNMENT OF INDIA 
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

RAJYA SABHA 

STARRED QUESTION NO-183 

        ANSWERED ON-20/12/2023 

TECHNOLOGY TO MITIGATE ROAD ACCIDENTS 

  
183.   SHRI NARESH BANSAL: 
  

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state: 
  

(a)        the number of deaths in road accidents by human error & natural calamity, every year, 

during last three years specially in Uttarakhand cases by land slide, vehicle off road, 

Vehicle plunges into deep gorge, etc.; 
(b)        the measures taken by Government to reduce road accidents; 

(c)         whether Government has identified accident prone spots on National Highways, 

specially in hill region of Uttarakhand; 

(d)        if so, details thereof, State-wise; 
(e)         whether data and analytics is increasingly being used the world over to identify accident 

prone spots; and 

(f)       if so, how Ministry is planning to implement different technologies to avoid road 

accidents? 
  

ANSWER 
  
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS 

  

(SHRI NITIN JAIRAM GADKARI) 

  

(a) to (f) A statement is laid on the Table of the House. 
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (f) OF THE RAJYA SABHA 

STARRED QUESTION NO. 183 FOR ANSWER ON 20.12.2023 ASKED BY SHRI NARESH 

BANSAL REGARDING TECHNOLOGY TO MITIGATE ROAD ACCIDENTS 
  

(a)     As per the Report “Road Accidents in India, 2022” published by Ministry based on data 

received from Police Department of States/UTs, road accidents occur due to multiple causes such 

as over speeding, use of mobile phone, drunken driving/consumption of alcohol and drug, driving 

on wrong side/ lane indiscipline, jumping red light, non-use of safety devices such as helmets and 

seat belts, vehicular condition, weather condition, road condition, fault of driver/cyclist/ pedestrian 

etc. 

As per data of Police Department of Uttarakhand State, number of road accident fatalities in the 

State classified according to traffic rule violations for the last three years is given below :- 

Category 
2020* 2021* 2022 

Fatalities % share  Fatalities % share  Fatalities % share  

Over-speeding 450 66.77 595 72.56 782 75.05 

Drunken driving/ 

consumption of alcohol 

& drug 
6 0.89 4 0.49 7 0.67 

Driving on wrong 

side/Lane indiscipline 
48 7.12 47 5.73 49 4.70 

Use of mobile phone 0 0.00 0 0.00 1 0.10 

Others 170 25.22 174 21.22 203 19.48 

All India 674 100 820 100 1042 100 

*Covid 19 affected Years 

(b)     Ministry has formulated a multi-pronged strategy to address the issue of road safety based 

on Education, Engineering (both of roads and vehicles), Enforcement and Emergency Care. 

Accordingly, various initiatives have been taken by the Ministry as annexed at Annexure-I. 
  

(c) and (d)  Based on data received from Police Department of States/UTs, Ministry has  identified 

accident prone spots on National Highways. A total of 5803 black spots have been identified based 

on accidents data for the period from 2016 to 2018. State-wise details is annexed at Annexure- II.  

(e) and (f)  Ministry has developed e-DAR application, which is a central repository for reporting, 

management and analysis of road accidents data to enhance road safety in the Country. The 

application has been rolled out in all States and UTs for live data entry. 

The Motor Vehicles (Amendment) Act, 2019 enacted in August, 2019 provides for electronic 

monitoring and enforcement of road safety. Accordingly, Ministry has published rules in August, 

2021 for Electronic monitoring and Enforcement of Road Safety at High Risk and High Density 

Corridors on National Highways, State Highways and at critical junctions in major cities with more 

than one million population. 

Advanced Traffic Management System (ATMS) is presently installed in high traffic density 

National Highways and National Expressways such as Delhi-Meerut Expressway, Trans-Haryana, 

Eastern Peripheral Expressway etc. by National Highways Authority of India (NHAI). ATMS has 

provisions for various electronic enforcement devices which help in speedy identification of 

incidents on the highway stretches and effectively monitor the highways, thereby improving the 

response time of the on-site assistance.   
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Annexure - I 

  

ANNEXURE REFERRED TO IN REPLY TO PART (b) OF RAJYA SABHA STARRED 

QUESTION NO. 183 FOR ANSWER ON 20.12.2023 ASKED BY SHRI NARESH BANSAL 

REGARDING TECHNOLOGY TO MITIGATE ROAD ACCIDENTS 

  
Details of various initiatives taken by Ministry to address the issue of Road Safety are as under : - 
  
(1)        Education:  
  

i.       Ministry administers Road Safety Advocacy Scheme to provide financial assistance to 

various agencies for raising awareness about road safety and for administering road safety 

programs. 
  

ii.   Ministry administers a scheme for setting up of Institutes of Driving Training & Research 

(IDTRs), Regional Driving Training Centres (RDTCs) and Driving Training Centres (DTCs) at 

state/district level across the Country. 

  
(2)    Engineering (both of Roads and vehicles) 

  
2.1.    Road engineering: 
  

i.     Road Safety Audit (RSA) of all National Highways (NHs) has been made mandatory through 

third party auditors/experts at all stages i.e. design, construction, operation and maintenance etc. 

  
ii.       High priority is accorded to identification and rectification of black spots /accident spots on 

NHs. 
  

iii.    Road Safety Officer (RSO) has been designated at each Regional Office of road owning 

agencies under the Ministry to look after RSA and other road safety related works. 
  

iv.      Ministry has issued guidelines for the provision of signages on Expressways and National 

Highways by incorporating best practices and International standards to offer improved visibility 

and intuitive guidance to the drivers.  
  

v. Section 198A of the Motor Vehicles Act, 1988 provides for responsibility of any designated 

authority, contractor, consultant or concessionaire for the design or construction or maintenance 

of the safety standards of the road, as may be prescribed by the Central Government from time to 

time.  
  
2.2    Vehicle engineering: 
  
Ministry has taken various initiatives to make vehicles safer, including the following:-  

  
i.        Mandatory provision of an airbag for the passenger seated on the front seat of a vehicle, next 

to the driver. 
ii.       Prescribed norms related to safety measures for children below four years of age, riding or 

being carried on a motor cycle. It also specifies use of a safety harness, crash helmet and restricts 

speed to 40 kmph. 
iii.      Mandatory provisions for fitment of following listed safety technologies: - 
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For M1 category vehicles: 

• Seat Belt Reminder (SBR) for driver and co-driver. 

• Manual Override for central locking system 

• Over speed warning system. 

For all M and N category vehicles:  
o Reverse Parking Alert System 

  
iv.      Mandated Anti-Lock Braking System (ABS) for certain classes of L [Motor vehicle with 

less than four wheels and includes a Quadricycle], M [Motor vehicles with at least four wheels 

used for carrying passengers] and N [Motor vehicles with at least four wheels used for carrying 

goods which may also carry persons in addition to goods, subject to conditions stipulated in BIS 

standards] categories.  
  
v.       Mandated speed limiting function/speed limiting device in all transport vehicles, except for 

two wheelers, three wheelers, quadricycles, fire tenders, ambulances and police vehicles. 
  

vi.      Published the rules for recognition, regulation and control of Automated Testing Stations, 

which define the procedure for fitness testing of vehicles through automated equipment and the 

procedure for grant of fitness certificate by ATSs.  
  

vii.     Formulated the Vehicle Scrapping Policy based on incentives/dis-incentives and for creating 

an ecosystem to phase out older, unfit a polluting vehicles. 
  

viii.    A Scheme to set up one model Inspection & Certification Centre in each State/UT with 

Central assistance for testing the fitness of vehicles through an automated system. 

  

ix.     Published rules regarding the Bharat New Car Assessment Program (BNCAP) to introduce 

the concept of safety rating of passenger cars and empower consumers to take informed decisions. 
  

(3)        Enforcement: 
  
i.        The Motor Vehicles (Amendment) Act, 2019 provides for strict penalties for ensuring 

compliance and enhancing deterrence for violation of traffic rules and enforcement through use of 

technology. 

  
ii.     Ministry has notified rule for electronic monitoring and enforcement of Road 

Safety                        
  

(4)        Emergency care: 
  
i.      Ministry has notified rules for the protection of Good Samaritan, who in good faith, 

voluntarily and without expectation of any reward or compensation renders emergency medical or 

nonmedical care or assistance at the scene of an accident to the victim or transports such victim to 

the hospital.  
  
ii.     Ministry has enhanced compensation of victims of Hit and Run motor accidents (from 

Rs.12,500 to Rs.50,000 for grievous hurt and from Rs. 25,000 to Rs. 2,00,000 for death). 
  
iii.      NHAI has made provisions for ambulances with paramedical staff/Emergency Medical 

Technician/Nurse at toll plazas on the completed corridor of National Highways.  
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Annexure - II 

  

ANNEXURE REFERRED TO IN REPLY TO PART (c) and (d) OF RAJYA SABHA STARRED 

QUESTION NO. 183 FOR ANSWER ON 20.12.2023 ASKED BY SHRI NARESH BANSAL 

REGARDING TECHNOLOGY TO MITIGATE ROAD ACCIDENTS 
  
State-wise details of Black Spots: - 

Sl. No State No. of Black Spot identified  
  

  

1 Andhra Pradesh 466   

2 Arunachal Pradesh 5   

3 Assam 95   

4 Bihar 64   

5 Chandigarh 6   

6 Chhattisgarh 142   

7 Delhi 113   

8 Goa 29   

9 Gujarat 250   

10 Haryana 23   

11 Himachal Pradesh 116   

12 Jammu & Kashmir 64   

13 Jharkhand 58   

14 Karnataka 551   

15 Kerala 243   

16 Madhya Pradesh  303   

17 Maharashtra 25   

18 Manipur 5   

19 Meghalaya 1   

20 Mizoram 2   

21 Nagaland 17   

22 Odisha 169   

23 Punjab 296   

24 Rajasthan 349   

25 Sikkim 10   

26 Tamil Nadu 748   

27 Telangana 485   

28 Tripura 8   

29 Uttar Pradesh 405   

30 Uttarakhand 54   

31 West Bengal 701   

Total 5803   

  
***** 
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भारत सरकार 

सड़क पǐरवहन और राजमाग[ मğंालय 
राÏ य सभा  

तारांͩ कत Ĥæ न स.ं *183 
िजसका उ× तर 20.12.2023 को Ǒदया जाना है 
सड़क दघु[टनाओ ंको कम करने हेत ुĤौɮयोͬगकȧ       

 
*183. Įी नरेश बसंल: 
È या सड़क पǐरवहन और राजमाग[ मğंी यह बताने कȧ कृपा करɅगे ͩक:  
(क) ͪपछले तीन वषɟ के दौरान Ĥ× येक वष[ मɅ मानवीय चूक और ĤाकृǓतक आपदा के कारण सड़क दघु[टनाओं मɅ 
ͩकतनी मौतɅ हुई, ͪवशेष Ǿप से उ× तराखंड मɅ भूè खलन, वाहन के सड़क से उतर जाने, वाहन के गहरे खाई मɅ ͬगरने 
आǑद के कारण हुई मौतɉ का Þ यौरा È या है;  
(ख) सड़क दघु[टनाओं को कम करने के ͧलए सरकार ɮवारा È या उपाय ͩकए गए हɇ;  

(ग) È या सरकार ने राçĚȣय राजमागɟ, ͪवशषे Ǿप से उ× तराखंड के पहाड़ी ¢ğेɉ मɅ दघु[टना सभंाͪवत 
è थानɉ कȧ पहचान कȧ है;  

(घ) यǑद हां, तो त× सबंधंी राÏ य–वार Þ यौरा È या है;   

(ड.) È या दǓुनया भर मɅ दघु[टना सभंाͪवत è थानɉ कȧ पहचान करने के ͧलए डटेा और एनाͧलǑटÈ स का 
अͬधक माğा मɅ उपयोग ͩकया जा रहा है; और  

(च) यǑद हा,ं तो मğंालय सड़क दघु[टनाओ ंको रोकने के ͧलए ͪवͧभÛ न Ĥौɮयोͬगͩकयɉ को ͩकस Ĥकार 
लाग ूकरने कȧ योजना बना रहा है? 

  
उ× तर 

सड़क पǐरवहन और राजमाग[ मğंी  
(Įी ǓनǓतन जयराम गडकरȣ) 

(क) से (च) एक ͪववरण सदन के पटल पर रखा गया है। 
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‘सड़क दघु[टनाओ ंको कम करने हेतु Ĥौɮयोͬगकȧ’ के सबंधं मɅ Įी नरेश बसंल ɮवारा Ǒदनांक 20.12.2023 

को पछेू गये राÏय सभा तारांͩकत Ĥæन सÉंया 183 के भाग (क) से (च) के उƣर मɅ उिãलͨखत ͪववरण 

(क) राÏयɉ/सघं राÏय ¢ğेɉ के पुͧ लस ͪवभाग से ĤाÜत आंकड़ɉ के आधार पर मğंालय ɮवारा Ĥकाͧशत 

ǐरपोट[ "भारत मɅ सड़क दघु[टनाएं, 2022" के अनसुार, सड़क दघु[टनाएं कई कारणɉ से होती हɇ जैसे तजे 

गǓत स ेवाहन चलाना, मोबाइल फोन का उपयोग, नश ेमɅ वाहन चलाना/शराब का सेवन, ͪवपरȣत Ǒदशा मɅ 

वाहन चलाना/लेन अनशुासनहȣनता, लाल बƣी पार करना, हेलमेट और सीट बेãट जैस ेसरु¢ा उपकरणɉ 

का उपयोग न करना, वाहन कȧ िèथǓत, खराब मौसम, सड़क कȧ दशा, चालक/साइͩकल चालक/पदैल याğी 

कȧ गलती आǑद। 

उ× तराखंड राÏय के पुͧ लस ͪवभाग के आकंड़ɉ के अनसुार ͪपछले तीन वषɟ मɅ यातायात Ǔनयमɉ के 

उãलघंन के अनसुार वगȸकृत राÏ य मɅ सड़क दघु[टना मɅ होने वालȣ मौतɉ कȧ सÉंया नीचे दȣ गई है:- 

Įेणी 

2020* 2021* 2022 

मौतɅ 
कुल का % 

Ǒहèसा 
मौतɅ 

कुल का 
% 

Ǒहèसा 
मौतɅ 

कुल का 
% 

Ǒहèसा 
तजे गǓत से वाहन 
चलाना 

450 66.77 595 72.56 782 75.05 

नश ेमɅ वाहन 
चलाना/शराब और 
मादक पदाथɟ का सेवन 

6 0.89 4 0.49 7 0.67 

ͪवपǐरत Ǒदशा मɅ वाहन 
चलाना / लेन 
अनशुासनहȣनता 

48 7.12 47 5.73 49 4.70 

मोबाइल फ़ोन का 
उपयोग 

0 0.00 0 0.00 1 0.10 

अÛय 170 25.22 174 21.22 203 19.48 
अͨखल भारत 674 100  820 100  1042  100  
*कोͪवड 19 Ĥभाͪवत वष[ 

(ख) मğंालय ने सड़क सरु¢ा के मɮुदे के समाधान के ͧलए ͧश¢ा, इंजीǓनयǐरगं (सड़क और वाहन दोनɉ), 
Ĥवत[न और आपातकालȣन देखभाल पर आधाǐरत एक बहु-आयामी काय[नीǓत तैयार कȧ है। तदनसुार, 
मğंालय ɮवारा ͪवͧभÛन पहलɅ कȧ गई हɇ िजनका Þयौरा अनबुधं-I मɅ सलंÊन है। 
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(ग) और (घ) राÏयɉ/सघं राÏय ¢ेğɉ के पुͧ लस ͪवभाग के आकंड़ɉ के अनसुार, मğंालय ने राçĚȣय 
राजमागɟ पर दघु[टना सभंाͪवत èथानɉ कȧ पहचान कȧ है। 2016 से 2018 कȧ अवͬध के ͧलए दघु[टनाओ ं
के आंकड़ɉ के आधार पर कुल 5803 Þलकै èपॉट कȧ पहचान कȧ गई है। राÏय-वार ͪववरण अनबुधं-II मɅ 
सलंÊन है। 
(ड.) और (च) मğंालय ने ई-डीएआर एिÜलकेशन ͪवकͧसत ͩकया है, जो देश मɅ सड़क सरु¢ा बढ़ाने के 
ͧलए सड़क दघु[टनाओ ंके आंकड़ɉ कȧ ǐरपोǑटɍग, Ĥबधंन और ͪवæलेषण के ͧलए एक कɅ ġȣय भडंार है। लाइव 
डटेा Ĥͪविçट के ͧलए एिÜलकेशन को सभी राÏयɉ और कɅ ġशाͧसत Ĥदेशɉ मɅ शǾु ͩकया गया है। 
 
अगèत, 2019 मɅ अͬधǓनयͧमत मोटर यान (सशंोधन) अͬधǓनयम, 2019 मɅ सड़क सरु¢ा कȧ 
इलेÈĚॉǓनक Ǔनगरानी और Ĥवत[न का Ĥावधान ͩकया गया है। तदनसुार, मğंालय ने राçĚȣय राजमागɟ, 
राÏय राजमागɟ और दस लाख से अͬधक आबादȣ वाले Ĥमखु शहरɉ मɅ मह×वपणू[ जÈंशनɉ पर उÍच 
जोͨखम और उÍच सघनता वाले गͧलयारɉ मɅ सड़क सरु¢ा कȧ इलÈेĚॉǓनक Ǔनगरानी और Ĥवत[न के ͧलए 
अगèत, 2021 मɅ Ǔनयम Ĥकाͧशत ͩकए हɇ। 
 
उÛनत यातायात Ĥबधंन Ĥणालȣ (एटȣएमएस) वत[मान मɅ भारतीय राçĚȣय राजमाग[ Ĥाͬधकरण 
(एनएचएआई) ɮवारा उÍच यातायात सघनता वाले राçĚȣय राजमागɟ और राçĚȣय एÈसĤेसवे जैसे Ǒदãलȣ-
मेरठ एÈसĤेसव,े Ěांस-हǐरयाणा, पवूȸ पेǐरफेरल एÈसĤेसवे आǑद मɅ èथाͪपत कȧ गई है। एटȣएमएस मɅ 
ͪवͧभÛन इलेÈĚॉǓनक Ĥवत[न उपकरणɉ के Ĥावधान हɇ जो राजमाग[ पर घटनाओ ंकȧ शीē पहचान करने 
और राजमागɟ कȧ Ĥभावी ढंग से Ǔनगरानी करने मɅ मदद करते हɇ, िजससे ऑन-साइट सहायता कार[वाई 
करने मɅ कम समय लगता है। 
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अनबुधं-I 

"सड़क दघु[टनाओ ं को कम करने हेत ु Ĥौɮयोͬगकȧ" के सàबÛध मɅ Įी नरेश बसंल ɮवारा Ǒदनाकं 
20.12.2023 को पछेू गए राÏ य सभा तारांͩ कत Ĥæन सÉंया 183 के भाग (ख) के उƣर मɅ उिãलͨखत 
अनबुधं 
 
सड़क सुर¢ा के मुɮदे के समाधान के ͧलए मंğालय ɮवारा कȧ गई ͪवͧभÛन पहलɉ का ͪववरण इस Ĥकार है:- 

(1) ͧश¢ा: 

(i) मğंालय सड़क सरु¢ा के बारे मɅ जागǾकता बढ़ाने और सड़क सरु¢ा काय[Đमɉ के सचंालन के ͧलए 

ͪवͧभÛन एजɅͧसयɉ को ͪवƣीय सहायता Ĥदान करने के ͧलए सड़क सरु¢ा Ĥचार-Ĥसार योजना लाग ूकरता 

है। 

(ii) Ĝाइͪवगं Ĥͧश¢ण Ĥदान करने के ͧलए, मğंालय देश भर मɅ राÏय/िजला èतर पर Ĝाइͪवगं Ĥͧश¢ण 
एव ंअनसुधंान सèंथान (आईडीटȣआर), ¢ेğीय Ĝाइͪवगं Ĥͧश¢ण केÛġ (आरडीटȣसी) और Ĝाइͪवगं Ĥͧश¢ण 
केÛġ (डीटȣसी) èथाͪपत करने कȧ एक èकȧम काया[िÛवत कर रहा है। 
 
(2) इंजीǓनयǐरगं (सड़क और वाहन दोनɉ) 

2.1. सड़क इंजीǓनयǐरगं: 

(i)   सभी राçĚȣय राजमागɟ का सभी चरणɉ अथा[त ्ͫडजाइन, Ǔनमा[ण, Ĥचालन और अनरु¢ण आǑद मɅ 

ततृीय प¢ लेखा परȣ¢कɉ/ͪवशषे£ɉ के माÚयम से सड़क सरु¢ा लखेा परȣ¢ा (आरएसए) अǓनवाय[ कर 

Ǒदया गया है। 

(ii) राçĚȣय राजमागɟ पर Þलकै èपॉट/दघु[टना èथलɉ कȧ पहचान और सधुार को उÍच Ĥाथͧमकता। 

(iii) आरएसए और सड़क सरु¢ा सबंधंी अÛय कायɟ कȧ देखरेख के ͧलए मğंालय के अधीन सड़क 

èवाͧम×व एजɅͧसयɉ के Ĥ×येक ¢ğेीय काया[लय मɅ सड़क सरु¢ा अͬधकारȣ (आरएसओ) पदनाͧमत ͩकया 

गया है। 

(iv) मğंालय ने Ĝाइवरɉ को बेहतर Ǻæयता और सहज माग[दश[न Ĥदान करने के ͧलए सवȾƣम तरȣकɉ और 

अतंरा[çĚȣय मानकɉ को शाͧमल करके एÈसĤसेवे और राçĚȣय राजमागɟ पर साइनजे के Ĥावधान के ͧलए 

ǑदशाǓनदȶश जारȣ ͩकए हɇ। 
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(v) मोटर वाहन अͬधǓनयम, 1988 कȧ धारा 198क के तहत कɅ ġ सरकार समय-समय पर Ǔनधा[ǐरत 

सड़क के सरु¢ा मानकɉ के ͫडजाइन या Ǔनमा[ण या रखरखाव के ͧलए ͩकसी भी नाͧमत Ĥाͬधकारȣ, 

ठेकेदार, सलाहकार या ǐरयायतĒाहȣ कȧ िजàमेदारȣ का Ĥावधान ͩकया गया है। 

2.2 वाहन इंजीǓनयǐरगं: 

मğंालय ने वाहनɉ को सरुͯ¢त बनाने के ͧलए ͪवͧभÛन पहल कȧ हɇ, िजनमɅ Ǔनàनͧलͨखत शाͧमल हɇ:- 

(i) वाहन कȧ अगलȣ सीट पर चालक के बगल मɅ बठेै याğी के ͧलए एयरबगै के अǓनवाय[ 

Ĥावधान। 

(ii) चार वष[ से कम आय ुके बÍचɉ के ͧलए मोटर साइͩकल पर सवारȣ करने या ले जाने के ͧलए 

सरु¢ा उपायɉ से सबंंͬ धत मानदंड Ǔनधा[ǐरत ͩकए हɇ। इसके अलावा, यह एक सरु¢ा कवच, 

Đैश हेलमेट का उपयोग ǓनǑद[çट करता है और गǓत को 40 ͩकमी ĤǓत घटें तक सीͧमत 

करता है। 

(iii) Ǔनàनͧलͨखत सचूीबɮध सरु¢ा Ĥौɮयोͬगͩकयɉ के अǓनवाय[ ͩफटमɅट को अͬधसूͬ चत ͩकया है:- 
               एम 1 Įेणी के वाहनɉ के ͧलए: 

 Ĝाइवर और सह-चालक के ͧलए सीट बेãट चेतावनी (एसबीआर)। 
 कɅ ġȣय लॉͩकंग ͧसèटम के ͧलए मÛैयअुल ओवरराइड 
 ओवर èपीड चेतावनी Ĥणालȣ 

               सभी एम और एन Įेणी के वाहनɉ के ͧलए: 
 ǐरवस[ पाͩकɍ ग अलट[ ͧसèटम 

(iv) मğंालय ने एल Įेणी [चार पǑहयɉ से कम पǑहयɉ वाल ेमोटर वाहन और इसमɅ ÈवाĜीसाइͩकल 
शाͧमल है], एम [याǒğयɉ को ले जाने के ͧलए उपयोग ͩकए जाने वाले कम स ेकम चार 
पǑहयɉ वाल ेमोटर वाहन] और एन [बीआईएस मानकɉ मɅ Ǔनधा[ǐरत शतɟ के अधीन माल ले 
जाने के ͧलए उपयोग ͩकए जाने वाल ेकम स ेकम चार पǑहयɉ वाले मोटर वाहन जो माल के 
अलावा åयिÈतयɉ को भी ले जा सकत ेहɇ] Įेͨणया ँके कǓतपय वगɟ के ͧलए एंटȣ-लॉक Ħेͩ कंग 
ͧसèटम (एबीएस) को अͬधदेͧशत ͩकया है। 

(v) मğंालय ने दोपǑहया, ǓतपǑहया, ÈवाͫĜसाइͩकल, दमकल वाहन, एंबलुɅस और पुͧ लस वाहनɉ को 
छोड़कर सभी पǐरवहन वाहनɉ मɅ गǓत सीͧमत करने वाले काय[/गǓत सीͧमत करने वाल े
उपकरण को अͬधदेͧशत ͩकया है। 

(vi) èवचाͧलत परȣ¢ण èटेशनɉ कȧ माÛयता, ͪवǓनयमन और Ǔनयğंण के ͧलए Ǔनयम Ĥकाͧशत 
ͩकए गए हɇ, जो èवचाͧलत उपकरणɉ के माÚयम से वाहनɉ के ͩफटनेस परȣ¢ण कȧ ĤͩĐया 
और एटȣएस ɮवारा ͩफटनेस Ĥमाण पğ देने कȧ ĤͩĐया को पǐरभाͪषत करत ेहɇ। 
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(vii) मğंालय ने Ĥो×साहनɉ/गरै-Ĥो×साहनɉ के आधार पर और परुाने, अनपुयÈुत Ĥदषूणकारȣ वाहनɉ 

को चरणबɮध तरȣके स ेहटाने के ͧलए एक पाǐरिèथǓतकȧ तğं बनाने के ͧलए वाहन èĐैͪपगं 
नीǓत तयैार कȧ है। 

(viii) èवचाͧलत Ĥणालȣ के माÚयम से वाहनɉ कȧ ͩफटनेस कȧ जांच करने के ͧलए केÛġȣय सहायता 
से Ĥ×येक राÏय/सघं राÏय ¢ेğ मɅ एक मॉडल Ǔनरȣ¢ण एव ंĤमाणन केÛġ èथाͪपत करने कȧ 
योजना। 

 
(ix) याğी वाहनɉ कȧ सरु¢ा रेǑटगं कȧ अवधारणा को पशे करने और उपभोÈताओ ं को सूͬ चत 

Ǔनण[य लेने के ͧलए सशÈत बनाने के ͧलए भारत Ûय ूकार असेसमɅट ĤोĒाम (बीएनसीएपी) 
के सबंधं मɅ Ǔनयम Ĥकाͧशत ͩकए गए। 

 
(3) Ĥवत[न:  
 

(i) मोटर यान (सशंोधन) अͬधǓनयम, 2019 मɅ यातायात Ǔनयमɉ के उãलघंन के ͨखलाफ अनपुालन 
सǓुनिæचत करने और Ǔनवारण बढ़ाने और Ĥौɮयोͬगकȧ के उपयोग के माÚयम स ेकड़ाई से Ĥवत[न के 
ͧलए सÉत दंड का Ĥावधान है। 
 
(ii) मğंालय ने इलेÈĚॉǓनक मॉनीटǐरगं और सड़क सरु¢ा के Ĥवत[न के ͧलए Ǔनयम अͬधसूͬ चत ͩकए 
हɇ। 
 

(4) आपातकालȣन देखभाल: 
 
(i) मğंालय ने गुड समेǐरटन कȧ सरु¢ा के ͧलए Ǔनयम अͬधसूͬ चत ͩकए हɇ, जो सɮभावना के साथ, 
èवÍेछा स ेऔर ͩकसी इनाम या मआुवज ेकȧ उàमीद के ǒबना पीͫड़त को दघु[टना èथल पर आपातकालȣन 
ͬचͩक×सा या गरै-ͬचͩक×सा देखभाल या सहायता Ĥदान करता है या ऐसे पीͫड़त को अèपताल पहंुचाता है। 
 
(ii) मğंालय ने Ǒहट एडं रन मोटर दघु[टनाओं के पीͫड़तɉ के मआुवजे को बढ़ा Ǒदया है (गभंीर चोट के 
ͧलए 12,500 ǽपये से 50,000 ǽपये और म×ृय ुके ͧलए 25,000 ǽपये से बढ़ाकर 2,00,000 ǽपये)। 
 
(iii) एनएचएआई ने राçĚȣय राजमागɟ के पणू[ हो चुके गͧलयारे पर टोल Üलाजाओ ंपर पराͬचͩक×सीय 

èटाफ/आपातकालȣन ͬचͩक×सा तकनीͧशयन/नस[ के साथ एàबलुɅसɉ का Ĥावधान ͩकया है।  

34



अनुबंध-II 

"सड़क दघु[टनाओं को कम करने हेतु Ĥौɮयोͬगकȧ" के सàबÛध मɅ Įी नरेश बंसल ɮवारा Ǒदनांक 20.12.2023 को 
पूछे गए राÏ य सभा तारांͩ कत Ĥæन संÉया 183 के भाग (ग) और (घ) के उƣर मɅ उिãलͨखत अनुबंध 
राçĚȣय राजमागɟ पर Þलैक-èपॉट कȧ राÏय-वार सूची:- 

Đ. सं. राÏय 2015-18 कȧ अवͬध के ͧलए पहचान ͩकए गए कुल Þलैक-èपॉट 

1 आंĢ Ĥदेश 466 

2 अǽणाचल Ĥदेश 5 

3 असम 95 

4 ǒबहार 64 

5 चंडीगढ़ 6 

6 छƣीसगढ 142 

7 Ǒदãलȣ 113 

8 गोवा 29 

9 गुजरात 250 

10 हǐरयाणा 23 

11 Ǒहमाचल Ĥदेश 116 

12 जàमू एवं कæमीर 64 

13 झारखंड 58 

14 कना[टक 551 

15 केरल 243 

16 मÚय Ĥदेश 303 

17 महाराçĚ 25 

18 मͨणपुर 5 

19 मेघालय 1 

20 ͧमजोरम 2 

21 नगालɇड 17 

22 ओͫडशा 169 

23 पंजाब 296 

24 राजèथान 349 

25 ͧसिÈकम 10 

26 तͧमलनाडु 748 

27 तलेंगाना 485 

28 ǒğपुरा 8 

29 उƣर Ĥदेश 405 

30 उƣराखंड 54 

31 पिæचम बंगाल 701 

कुल 5803 
***** 
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Ǜी नरेश बंसल : सभापित जी, मȅ आपके माध्यम से माननीय मंतर्ी जी से जानना चाहता हँू िक 
वाहन सुरक्षा मानकȗ मȂ सुधार के िलए सरकार की क्या योजना है? 
 
Ǜी सभापित : ऑनरेबल िमिनÎटर। 
 
Ǜी िनितन जयराम गडकरी : माननीय सभापित महोदय, वाहन के Îटȅडडर् के बारे मȂ अभी Îटार 
रेिंटग का िसÎटम शुरू हुआ है।  अभी दो कंपिनयȗ की गािड़यȗ को Îटार रेिंटग सिर्टिफकेट िमला 
है।  उसके Îटȅडडर् इंटरनेशनल Îटȅडडर् के साथ जुड़ते हȅ।  सुरक्षा का िवषय ध्यान मȂ लेते हुए यह 
जो Îटार रेिंटग है, इसमȂ इकोनॉमी मॉडल मȂ भी 6 एयरबगै्स हȅ।  ऑटोमोबाइल इंजीिनयिंरग मȂ 
रोड सेÄटी के िहसाब से िजतने सुधार करने चािहए, इसके िलए जो वÊडर् Îटȅडडर् और सक्सेसफुल 
Ģैिक्टसेज़ हȅ, उन सब पर अमल िकया जा रहा है।  हम िनिÌचत रूप से ऑटोमोबाइल इंजीिनयिंरग 
मȂ यह सुधार होने के कारण लोगȗ की जान बचाने की पूरी कोिशश करȂगे। 
 
Ǜी सभापित : सेकंड सÃलीमȂटरी, Ǜी नरेश बसंल। 
 
Ǜी नरेश बंसल : सभापित जी, चूिँक उǄराखंड मȂ राÍटर्ीय राजमागș पर जो घटनाएँ होती हȅ, 
उनमȂ अिधकतर मलबा आने से और खाई मȂ गािड़या ँिगरने से होती हȅ, तो मȅ माननीय मंतर्ी जी से 
जानना चाहता हँू िक उǄराखंड मȂ ऐसे िकतने राजमागर् हȅ, िजनमȂ अभी भी crash barriers नहीं हȅ 
या आंिशक रूप से हȅ तथा ऐसे िकतने black spots हȅ, जहा ँपर पहाड़ से मलबा आने से रोकने का 
काम पूरा हो चुका है अथवा िकतने पर पूरा होना है? 
 
Ǜी िनितन जयराम गडकरी : सÇमाननीय सभापित महोदय, उǄराखंड मȂ black spots जो 
identify हुए हȅ, उनकी सखं्या 49 है और जो permanent rectification है, उसकी सखं्या 42 है। 
देश मȂ अभी 5,803 black spots हȅ और 3,972 का हमȂ permanent rectification करना है।  जहा ँ
तक उǄराखंड की ĢॉÅलम की बात है, यहा ँबाढ़ मȂ land slides की बहुत घटनाएँ होती हȅ और 
िहमालय की जो geology है, वह इतनी अड़चन वाली है िक वह कभी भी collapse हो जाता है।  
इसमȂ हमने जो काम िकया है, इसमȂ world standards मȂ जो technology है, इसमȂ जो नये िरसचर् 
हुए हȅ, innovations हुए हȅ, उनके आधार पर कल ही हमने एक िनणर्य िकया है िक इसके बाद 
land slides मȂ, black spots मȂ, जहा ँइन crash barriers की बात है, इन सब बातȗ के बारे मȂ 
िवशेष रूप से िचन्ता करȂगे और इसके ऊपर करीब 10 साल का defect liability period रखȂगे।  
अगर इसमȂ कुछ कम-ज्यादा होगा, तो वह िजÇमेदारी उनकी होगी।  जो design देगा, उस 
private contractor को - जैसे हमारे DPR मȂ जो design आता है, हमारा DPR world 
standards के िहसाब से िजतना perfect होना चािहए, उतना नहीं है।  इसमȂ िवशेष रूप से 
Îवीडन, ऑिÎटर्या, िÎवट्ज़रलȅड जैसे देशȗ मȂ इसी Ģकार की Himalayan terrain जैसी पिरÎथित 
है और उन्हȗने काफी बड़े पिरमाण पर landslides को रोका है।  तो यहा ँकी specific geology को 
समझते हुए, हम िनिÌचत रूप से यह Ģयास करȂगे।   
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 महोदय, उǄराखंड मȂ अभी तक हमने 726.65 करोड़ रुपये के landslide protection 
work को मंजूर िकया है।   Twenty landslide zones and 11 sinking zones जो हȅ, minor 
bridges on a 100 km long section from Rudraprayag's Lameri Village to Helong on 
NH-107 in Uttarakhand under the Char Dham Pariyojana. तो हम इसमȂ भी िवशेष रूप से 
उसकी िचन्ता कर रहे हȅ।  हमने tenders भी receive िकये हȅ।  यह जो चार धाम यातर्ा रूट है, इस 
यातर्ा रूट मȂ socio-economic benefits के बारे मȂ हम िवशेष रूप से चमोली और रुदर्Ģयाग 
िडिÎटर्क्ट्स मȂ इसकी िचन्ता कर रहे हȅ और इसमȂ Indo-China Border तक connectivity मȂ भी 
हमको इसमȂ सुधार करना है।  यह भी planning की गयी है।  िफर भी यहा ँकी geology बहुत ही 
special है। हम लोग उसको identify करके वÊडर् की best technology का उपयोग करके जो 
Ģोजेक्ट तैयार करȂगे, डीपीआर बनाएँगे, उनके ऊपर, काटैँर्क्टर के ऊपर 10 साल का defect 
liability period लगाकर तथा उसमȂ कोई भी गलती नहीं हो, इस Ģकार का best solution 
िनकाल कर implement करने की कोिशश करȂगे। 
 
MR. CHAIRMAN:  Third supplementary; Shri Ayodhya Rami Reddy Alla. 
SHRI AYODHYA RAMI REDDY ALLA:  Sir, through you, I wish to know from the hon. 
Minister if there is a plan of action with regard to the development of data analytics 
and advanced technology to identify and safeguard the accident-prone spots.  Is 
there any road safety compensatory fund for the families of those affected by road 
accidents?  If so, the details thereof may be provided. 
 
SHRI NITIN JAIRAM GADKARI:  Sir, as far as road accidents are concerned, the 
Government has already decided to provide immediate help to the victims.  It is the 
responsibility of the District Collector and we are providing immediate help to the 
victims.  This issue relates to insurance companies as well.  Insurance companies 
have agreed that the initial amount that we are going to give to the victims will be 
compensated by them.  As for road safety, it is really a very serious issue.  It is related 
to two important components; one road engineering and the other is automobile 
engineering.  As far as road engineering is concerned, there are a lot of problems 
when it comes to detailed project reports, implementation, designing, etc.  Now, 
unfortunately, it is very bad for the Government and for me, as in-charge of the 
Department, that there is a 10 per cent increase in death and 12 per cent increase in 
road accidents. Sir, every year, we have a loss of GDP of 3.14 per cent and, at the 
same time, the share of accidents on NH is 36.2 per cent, that is, 61,000 deaths.  For 
road safety, we need to change the mindset of people because there is no fear and 
respect for the law in the minds of the public.  That is the problem.  We need 
cooperation from all stakeholders like educational institutions, NGOs, universities, 
colleges, social organisations, etc., and we need to change the mindset of people, 
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by and large.  Our target is to reduce the accident deaths by 50 per cent before 2030.  
The real-time monitoring of the accident data is, actually, a problematic thing.  
Earlier, there was a long lag of three years for publishing accident data.  It has now 
come down to one year.  Within the special cell, we aim at establishing a monitoring 
system which will collect accident data and initiate immediate corrective measures 
within fifteen days.  Now, we are planning to outsource all the system to the private 
people and then we will get the information within fifteen days, and after that we will 
take action as far as the rectification is concerned.  This is a very serious issue and 
the Government is very serious about it.   
 
DR. SASMIT PATRA: Mr. Chairman, Sir, thank you for giving me this opportunity.  
Hon. Minister in his reply has mentioned that over-speeding has led to maximum 
deaths on roads.  If it was 66.77 per cent in 2020, it has increased to 75.05 per cent of 
all accidents in 2022, which is an increase of about 10 per cent.  Just like for taxis and 
other vehicles, there are speed governors and they do not move above the speed limit 
of 80 kmph.  Would the hon. Minister consider providing some form of speed 
governors in vehicles, and private vehicles as well, so that they do not cross the 
speed limit?  It is alarming that 75 per cent of the deaths or accidents are happening 
because of over-speeding. 
 
SHRI NITIN JAIRAM GADKARI: Sir, one of the important things is lane discipline.  I 
understand and I know that there are a lot of accidents because of over-speeding.  
When the speed is high, lane discipline is equally important.  When anyone moves 
from one lane to another suddenly, it is a big problem.  So, 71 per cent of the 
accidents are because of over-speeding.  We are making roads of international 
standards.  Roads are designed for 120 kmph.  If we maintain lane discipline, there 
will be no problem.  Still, there are two opinions.  Some of the people are telling us, 
and there are decisions from the highest Court also, that we should control the 
speed.  The roads are designed for 120 kmph.  This subject is in the Concurrent List.  
Suppose the State Governments make it 80 kmph.  Then, the people may possibly 
have to pay the fine.  So, it is a problematic situation.  First, we will take the opinion of 
all State Transport Ministers because the subject is in the Concurrent List.  After 
considering all the opinions and the judgement of the Court, we will decide about it.  
 
DR. C.M. RAMESH: Sir, the hon. Minister has rightly said about the lane discipline.  
Is there any plan to make the drivers aware about the lane discipline? The 
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Government has to promote the awareness among the drivers about lane discipline.  
Is there any plan? 
 
SHRI NITIN JAIRAM GADKARI: Mr. Chairman, Sir, the Government has already taken 
a lot of initiatives regarding education and training of drivers.  A lot of private 
companies are also taking initiatives.  On Delhi-Mumbai Express Highway, all signage 
boards are there by which they can understand which lane is for trucks or heavy 
vehicles or light vehicles. Everything is there, but because of the nature of the people, 
by and large, it is not their habit to follow the rules on the road.  So, it becomes a big 
problem.  But, this can be improved by giving them education when they apply for the 
driving licence.   We are thinking on the lines that there will be an examination.  By 
using Information Technology and digital platforms, the applicant will be able to 
respond to some of the questions while sitting at home.  Through these questions, we 
will be able to educate him/her and then we will certify the applicant for getting the 
driving licence.  We are trying to take a lot of initiatives, but we need co-operation 
from all of you because this is a social behaviour and we need to change it, by and 
large, and without this, we cannot achieve that goal.   
 
MR. CHAIRMAN:  We all need to instil a culture of discipline, more on road. Now, Q. 
No. 184.  Shri K.R.N. Rajeshkumar - not present.   
 

*Q. No. 184. [The questioner was absent.] 
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